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. Advocate for Applicant(s) 7.
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by

‘Member

Advacate for Respondent(s) ¢’ /7 -l
© Notes of me'Régist(y Date- Order of the Tribunaf
"31.3.00 None~ is presént to move the
application. For the ends of justice the
. 3 case is adjourned to 4.4.2000. ,
List on 4.4.2000 for
| l‘///))3/L /) consideration of admission and further
Q/'? 4 g, order.

A

o

LY
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Mr. K.K. Phukan, learned counsel

4.4.00

for the applicant.

The applicants have submitted
this application with a praYGr'to ailoW
' them to move this applicatidd jointly
under the provisions of Rule 4(5) (a)
of the Central Administrative Tribunal
(Procedure) Rules, 1987. Prayer

l allowed.

Cond.
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é; - éf-; .;24@£9 | ' :notlce on the respondents by registered
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@ nelttes 'l weeks. Notice returnable on 5.5.2000.
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5.5.00

506‘000
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for written

v Meéé%f"

; List & 5.5.2000

statement and further orders.
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Written has  been -

statement
The dase is ready for héaring.

filed.
List for hearing on 5.6.00.

Y-

Member

nkm {

Heard Mr.K.K. Phukan, learned
counsel for the applicant and Mr.B.S.
Basumatary, learned Addl.CGSC for the

respondents.,
Hearing concluded. Judgment

deiivered in open Court, kept in

separate sheets.
él/////
/
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Application is allowed.,
Member (J)
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THE HON'BLE MR. D.C. VERMA, MEMBER (JUDIGIAL)

THE HON'BLE :

1. Whether Reporters of local papers may be allowed to see€ the

judgment 2 \/V//f»‘ -
9. To be referred to the Reporter Or not ? bas
3. Whether their Lerdships wish to see the fair copy >f the +

judgment ?

e ¢irculated to the other Benches 8

.4, Whether the Judgment is to®
ivered by Hon'ble Mr.D.C. Ver

U

Judgment del ma, ,Member (Judl)
N
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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL
GUAAHATI BENGH

0.A. NO,119 OF 2000.

Date .of Order -~ June 5, 2000.
THE HON'BLE MR. D.C. VERMA, JUDICIAL MEMBER

1, Shri Hem Prasad- Borah,
S/0 Late Umesh Ch Borah
Upper Division ‘Clerk,S.S.B.,
North Assam Division,
Tezpur, Assam,

2, Shri Surya Kumar Saikia,
S/0 Late Mukheswar Salkia
Upper Division Clerk,
North Assam Division,
Tezpur, Assam,

3. Shri Bhabani Sharma,
S/0 Late J. Sharma,
Upper Division Clerk,
North Assam DJV1sion,
Tezpur, Assam,’

4, Shri Lakhi Phukon,
S/0 Late D. Phukon,
Upper Division Clerk,
North Assam D1V1310n,
Tezpur, Assam.

Shrimoti Kunjalata Rava,
Daughter of Late Jogen Rava
Upper Division Clerk,

North Assam D1V1510n,
Tezpur, Assam.,’

S

6. Shri Ashok Kumar Das,-
S/0 Late Haren Das,
Assistant,

North Assam Division,
Tezpur, Assam.’

7. Shri B.N, Saikie,
$/0 Late C. Salkla
Assistant,
North Assam Dl\lSlon,
Te zpur, Assam,!

' - | page 2 ...



8.

94

10.

117

12}

13,

14,

15,

16.}

17,

Shri Golap Ch Saikis,
S/0 Late Nomal Ch Saikia,
Accountant,

North Assam Division,
Tezpur, Assam.

Shri Jew Ram Boruah,

S/0 Late Sobha Ram Boruah,
Driver,

North Assam DlVlSlon,
Tezpur, Assam. :

Shri Bidya Nanda Das,
S/0 Late Ghana Kanta Das,
Driver,

North Assam Division,
Tezpur, Assam.

Shri Bhadreswar Das,
$/0 Late Homeswar Das,
Driver,

North Assam Division,
Tezpur, Assam.

Shri Kalyan Slngh Mahato,
S/0 Late Ramsing Mahato,
Driver,

North Assam Division,
Tezpur, Assam.

Shri Tankeswar Nath,
$/0 Late Tulai Ram Nath,
Steno. 111,

North Assam Division,
Tezpur, Assam.’

shri Nitul Saikia,
S/0_Shri Munin Kr,Saikia,
Lab, Technician,

North Assam D1V1510n,
Tezpur, Assam,’

Shri Ravendra Chamoli,
s/0 shri M.N., Chamoli,
Stenographer,
North Assam Div131on,
Tezpur, Assam,’

Shri Krishna Kumbhakar,
/0 Late Sidhi Kumar,
Nursing Assistant,
North Assam DlVlSlon,
Tezpur, Assam.’

Shri Gaya Prosad Balmiki,
S/0 Late Sutelal ‘Balmiki,
Peon,

North Assam Division,
Tezpur, Assam.

e
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18, shri Lila Ballav Sharma,
Late Deo Narayan Sharma,
Peon,

North Assam Divisien,
Tezpur, Assam.'

19, Shri Chandra Kanta Borah,
$/0 Late Dharmeswar' Borah,
Peon, _
North Assam Division,
Tezpur,' Assam,

20, Shri B, Prosad, Pecn,
S/0 Late S. Sharma,
North Assam Division,
Tezpur, Assam.’

21, Shri Ganesh Malakar,

S/0 Late Radha Kt. Malakar,

Peon,

North Assam Division,

Tezpur, Assam.

22, Shri Dhansingh Sonari,
$/0 Late Harka Sonari,
Peon, :
North Assam Division,
Tezpur, Assam,

23, shri @uabor Roy,
S/0 Late Lawa Ram Roy,
Peon, :
North Assam Division,
Tezpur, Assam,

24, Shri Ranjit Dutta,
S/0 Late Kanailal Dutta,
Peon, -
North Assam Division,
Tezpur, Assam

(All the applicants are serving in the SSB,
North Assam Division, Tezpur, Assam).

- APPLICANTS
By Advocate Mr. K.K. Phukan.

- Versus =

| 1. Union of Indisa,

represented by the Cabinet Secretary
to the Govt of India, Bikaner House,
Sahjahan Road, New Delhi.

2. The Director General of Security

Block~vV (East) R.K. Puram,
New Delhi.

L

~ , page 4 ...
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3.' The Director,
S.S.B. Directorate,
- R.K. Puram,New Delhi.
4, The Divisional Organiser,S.S.B.,

North Assam Division, Tezpur,
Assam,’

= RESPONDENTS
By Advocate Mr.B.S. Basumatary, Addl.GGSC.

JUDGMENT AND_CRDER
(CRAL)

Heard Mr.K.K. Phukan, learned counsel for the
applicant and Mr.B.S. Basumatary, lédrned Addl. C.G.S.C.

for the respondents.’

2. All the 24 applicants in the présent O.,A., are
serving in the Special Service Bureau, North Assam
Division, Tezpur. All the applicants belong to non-executive
personnel and their grievance is that 54 applicants in O.A.
No0.'353/99 have been granted Ration Allowance which has been
refused to the present applicants only on the ground that
they were not the parties in the earlier O.A. and the
benefit of judgment in the Central Administrative Tribunal
is not automatically extendable to the non-applicants. The
applicants have claimed payment of Ration Money Allowance
as has been allowed by the respondents to the similarly

situated non-executive personnel in persuance of variocus

‘decisions of this Tribunal,l

3.} The learned counsel for the respondents has raised

two objections - (1) that the applicants were not the

o

parties ...,
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parties in the O.A. filed earlier. The second objection

is that the applicants are non-executive.

4} The earlier decision of the C.A.T. given in O.A.
No.103/99, 245/95, 220/98 and 353/99, copies of which
have been annexed as Annexures~V to VIII to the present O.A.
has been relied on by the applicants. A perusal of these
decisions show that the Tribunal granted Ration Money
Allowance to nbn-executives by these orders. It has been
also found that the respondents have paid Ration aney'
Allowance to the non-executive personnel. The earlier orders
were complied by the respondents and Ration Money Allowance
was paid to the non-executive staff who were parties to the
earlier O.A. This has not been denied by the learned counsel
for the respondents.' As the present applicants are alsb
similarly situated persons they are entitled for Ration

Money Allowance even though they belong to non-executive.’

5. The other ground of the learned counsel for the
respondents, that the applicants are not parties in the
earlier O.A., and so they are not entitled to the said
allowance has no merit.) Even if the present applicants
were not parties to any earliar O.As, the applicants are
entitled to relief which has been granted to similarly
situated persons. Deviation therefrom would amount to
arbitrariness and discrimination. The respondents® refusal
to grant Ration Money Allowance on the ground that the
applicants were not parties to the earlier O.A., thusy -
has no merit.

page 6 eece



6. In view 6f the discussion made above, I hold that

the respondents have arbitrarily denied the benefit of

Ration Money Allowance to the present applicants, Accordingly,
the respondents are directed to pay Ration Money Allowance to
the applicants with effect from the date the allowance became
admissible to Tezpur on the strength of Annexure~III dated
23,997 or from the date of their actual posting in Tezpur

~whichever is later. The compliance of the order shall be
made whthin 3 (three) months from the date of communication

of this order.

74 0.A. is accordingly, allowed.! No order as to
costs.
rg;::;lb;zzi:::::;.

( D.C. VERMA )
NEMBER ICIA )
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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL

.

GUWAHATI .

Act, 1985).

O .A.NO. /2000

1.

shri Hem Prasad Borah,

$/0 Late Umcsh Ch. Borah
Upper Division, clerk, SSB
North Assam Division,
Tezpur, Assam.

shri surya Kumar Saikia,

.. 8/0 Late Mukheswar saikia,

4,

Tezpur, Assam.

S.

Upper Division Clerk,
North Assam Division,

. Tezpur, 'Assam,

Shri Bhabani sharma,
s8/0 Late J.sharma,
Upper Didvision, Clerk,

- North Assam Division,

Tezpur Assam,

Shri\Lakhi Phukon,
S/0 Late D.Phukan,
Upper Division Clerk,
North Assam Division,

’

Shrimoti Kunjalata Rava,.

N
317
J

. e
- »

daughter of Late Jogen Rava,

» Upper Division clerk,
'North Assam Division,

Tezpur, Assam,

6 ghri Ashok Kumar Das,

S/0 Late” Haren Das,
Assistant,

North Assam Division,

. Tezpur, ASsam.’

R

-

N

é

GAUHNTI BENCH

7

(An.Applicétion U/s 19 of the Administrative Tribunal
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7. shri B.N.Saikia,
S/0 Late c.saikia,
Assistant,
Nortb_Assém Division,
Tezpur;Assém.’

8. shri Golap Ch. saikia,
S/0 Late Nomal ch. Saikia

"Accountant

North Assam Division,

Tezpur,Assam,

9. Shri Jew.Ram Boruah,

S/0 Late Sobha Ram Boruah,

Drlver.
North Assam DlVlSlon,
Tezpur, ASsam.

10.8hri BidYa Nanda Das,

$/0 Late Ghana Kanta -Das,

North Assam Division,
Tezpur, Assam.

11. shri Bhadrésqar Das,

8/0 Late Homeswar Das,

Drlver >

North Assam Division,

Tezpur, Assam,

12, shri Kalyan singh Mahato,

s/0 Late Ramsmng Mahato.

Driver
North Assam DiviSlon.
Tezpur, -Assam.

13,shr1 Tankeswar Nath,

S/0 Late Tulai Ram Nath,

Steno,III
North ‘Assam Division,
Tezpur, Assam, '

~

?onte..B...
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14,

0-0.003‘009.

Shri Nitul gaikia,

s/0 shri Munin Kr. Saikia,
Lab. Technician,

North assam Division,

. Tezpur, Assamn.

15,

16Q

17,

18,

19,

20.

shri rRavendra Chamoli,
S/0 shri M,N.chamoli,
Stenogravher '
North Assam Division,
Tezpur, Assam.

Shri Krishna Kumbhakar,
s/o Late éidhi Kumar,
¥ursing Assiatant, |
North Assam Division,
Tezpdrﬁ Assaf,

shri Gaya Prosad Balmiki,
5/0 Late Sutelal Balmiki,
Peon,

North Assam Division,
Tezpur, Assam,

shri Lila Ballav sharma,
Late Deo Narayan Sharma,
Peon, .'

North Assam Division,
Tezpur, Assame

sShri Chandra Kanta Borah,

$/0 Late Dharmeswar Borah,

Peon.
North Assam Division,
Tezpur, AUsam.

shri B.Prosad, Peon
s/0 Late s.sharma,
North Assam Division,
Tezpur, Assam,

Cont. ..40.0@
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21.

224

23.

24.

\
ln‘.n4ioooo .
Shri Ganesh Malakar,
S/0 Late Radha Kt. Malakar,
‘Peon,
North Assam Diviesion,
Tezpur, Assam.
shri Dhansingh Sonari,
s/0 Late Harka Sonari
Peod;
- North Assam pivision,
Tezpur, Assam, | =
Shri Guabor Roy,
£/0 Late Lawa Ram Roy,
Peon, ' )
North Assam Division,
Tezpur, Assam, o y

Shri- Ranjit Dutta,
5/0 Late Kanailal Dutta,
Peon, . J

- North Assam Division,:
Teznur, Assam,

(A1l the applicants are serving &n the , ssB,

North Assam Division, Tezpur, Assam).

o1l

. 2

'

BB L e o000 APPLICANTo

-VERSUS =

Union of India, }
represented by the Cabinet Secretary
to the Gévt@ of Indisa,

Bikaner House, Sahjahan Road,

New pelhi,

The Director General of Security
Block<V(East) R.K .Puram,
New Delhil

The Director,

- 8SB Direttorate, R.K.Puram,

‘4,

New Delhi.

The Divisional Organiser, ssB,
North Assam Division,
Tezpur, Assame brsasnes IZSPONDENT. ,

Lo Prosad

oo

(omb



i

Q‘ob‘ooes-aoooo

1. PARTICULARS OF THE ORDER AGAINST WHICH THE APPLICATION
IS MADE:® o

Illegal and érbitrary action of the_authoritieé
is not allowing thg“applicants to draw Ration Allowance
although Rétidn Allowance has already been granted to

the executive staff with effect from 8,11.94,

f

2, JURISDICTION OF THE TRIBUNAL.

The Applicants declare that the subject matter
of the order against they want redressal is within the

jurisdiction of the Hon'ble Tribunal.

3, LIMITATION: ' N

The Applicants further declare that the*instant
application prescribed uhnder section 21 of the Administré-l

tive Tribunal Bct., 1985, ’ ‘ A

- i

. 4, FACTS OF THE CASE. -, .
Y .

i) That the Appliéants her?of are all non~executive
peréonnel serving in the sSpecial Service Bureau (herein '
after referred to as SSB) at the disposal of the Divisional./
Organiser, North:33sam Division, Tezpur, Assam, which(ié |

a Department under the Cabinet Secretary to the Govt., of

;ndia.

!
v .

ii) . That the Applicants have a common grievance and
interest in the matter in question and as such they a;e’
filing a common and single applications ipasmuch‘as the
relief sought and, if granted; to them will be equally v

/
applicable to all of them as they are similarly situated

& i

and . in order-to avoid'multiplicity:bf litigations. As

such the-Applicants crave leave of this Hon'ble Tribunal

. CONtescboanan
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to allow them to file a common and single application
as provided in Rule 4(5)(a) of the Central Adminig=-

trative Tribunal (Procedure) Rules, 1987,

iii) ' That the Applicants respectfully state that
the Govt. of Indma set up the Directorate General of
sequrity (D. G,S in short) in the vear 1962 under the
Administrative control of the Cabinet Secretary for
gome specific purposes which in a multi-role, multi-
dieciplinary organisatien comprising four agencies,

viz. Special Service Bureau (8.S.B) , Aviation

Regearch Centre (A.R.C), Speciel rrontier Force(S.F.F.)l

and Chief Inspector of Armaments (C.,W.O0.A.).

av) That the Applicants respectfully state that
_the Cabinet Secretariat, vide letter No.A~283011/4/86-EA~
II dated 18.12.87 addressed to the Director, Planning ,
Directorete General of Security, informed that certain
concassions were granted to the staff of S.S.B, S:F.F.,
C.I.,0.A and Directof of Accounts and the said
cencessions.were iieted in Annexure=I. In the said
letter it was also mentioned that for some 6f the
concessions, the various ﬁardship locations had been -

categorised as *B' and 'C' stations as mentioned in

AN

the annexure~II to the letter, In the said letter,
it was aleo mentioned that fo; the purpose of house =
rent allowance ,Iconcessions to -the various categoeries
of staff, the equation of posts as listed in
Annexure~II to'the Cabinet Secretariat order dated
28,10,86 would also be applicable in respect of the

. stgff of SSB, SFF, CIOA and Birector of Accounts,

A photocopy of the said letter datedf

18.12.87 alongwith two annexures are

annexed herewith and marked as Annx=I.

: S, Boued o



' frcm the said letter and annexures, it would be ample

ﬁe‘aﬂ:’oa.o

3

v) That the applicants respectfully state that

clear that certain concessions wére granted and in the

instant_casé the concessions mentioned at sSl.No.l,

’ /

i.e. Rapion Aliowance and seriel No,7 , i.e. House"
Rent allowance wou;d’be relevant, »

The House rent allowance to the executive
cadre was made édmissible to thg pérsonnel of other
cadre also of the corresponding level except in the case

'

Of SeS.B BattalionS'personnel and Deputy Commandants/ ‘
company Commandgrs/“Assistant Company Commandants of

S«F.F. and also those on deputation in the S.F.F. from

. the army.

The Ration Allowance was granted to the
ranks of Field Officers and below to the personnel .

serving in the locations categorised as *B!' and *'cC?',

Swvi) That ﬁhe‘Appiicants réd8spectfully state that the

order dated 28.10g86 mentioned in letter dated 18,12.87

(Annexure-I) was an order from the Cabinet Secretariat
whersby the sanction of the President of India was
conveyed to the equation of posts listed in Annexure=a

in various cadres-of corresponding level in Aviation R=

‘Research Centre to that of the executive cadre. The

present applicants have beeniqxziﬁfi equalised with the

Field‘Officérs and below and aa‘per the said equation,

the épplicants were paid House Rent Allowance from

1987 itself,

P

Aﬂphotocdpy‘of the said letter dated
28,10.86 alongﬁith enclosures is
annexed herewith and marked as
Annexure-II hereof .

¢

7 ) cont...8...
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vii)t‘ ‘ That  the awplicanﬁs':espectfully state that

as éef ANNEXUREFII, Tezpur was nbt categorised as either-’
'B' or 'C' locations and as such the personnel serving

at Tezpur %ere ﬁot'granteb,the.Raﬁion Allowance concessign
initially. Be i£~stated that the Directo}ate General of
Security, by ordd£ No,g/ssa/aé/gsc1)-NAn2766 dated 23rd
September, 1997 in exércise'éf\pOWerS conférred in him“ S

N

as the Head of the,DepafEment » Sanctioned the classifi-

L4

¢ation of Tezpurax as category 'B' station for the'purpose;

]

of various concessions granted. - _

A photostat copy of the said.léﬁter
/ .+ dated 23.9,97 is annexed hereWith-énd
| mérked as ANNEXURE-ITT hereoﬁg
©owviii) + That the applicants-résééctfully state that
after Tezpur was%cateﬁorisea as 'B? category station,‘thé _
emp;oyees of the;SSB serviﬁg ét Tézpur became éligible fé: !
'-geﬁting the ra£i§n~éllowancee | R ‘ 
ix) | o Th5t £he applicants respectfully staté thét '
‘the Directorate General of Security by order NO.Q/SSB/A~2/ﬁf
86(1)~AP dated 8,11.94 in exercise of powers conferred. in V
him as the Head'gfkthé ﬁepartmentj, sanctiéhéd the_
classification of certaiﬁ stations in Arunachal PSqdesh
Division as catégor§ B¢ and"c‘_stationé for tthe
purpose of various'céncessions granted,
Be it further stated that Additional éonqgss—‘.
ions including' the Ration Allowance was made admissible

tokx the A.R.C. personnel vide letter No.A-27011/4/86~Ea~II

~ (a) dated 6.12,87.

A photostat copy of the said letter’
déted'éslg}87 is annexed herewith and

marked as Annexure-IV hereof. <



Q.'OQOQ!OO

However, vhile the concerned authorities of
both the S$.5.B Arunachal Division and A.R.C. Doomdoma
declined to grant the ration allowances in pursuancé

of the aforesaid letgers, the S.S.B} personnel pf

Itanagar of Arunachal Division on earlier occasion filed

‘an O.A. being NG6.103/99 (shri 0.S.Rao and others- Vs- UOI

& others) before  this Hon'ble Tribunad which was .

finally disposed of vide Judgement & order dated 8,9,99

allowing the prayer of the applicants,

‘A photostat .copy of the aforesaid

judgement dated 8,9.99 is annexed here=

~with and marked as Annexure-~vV, héreof.
Thatfépartva reference may be made to 0.A.
N0,245/95 (sgi Bishnu Prasad Saikia & ors -Vs- UOI &
ors) which were filed bf the AaRaée persénnel‘beforé
this Hon'ble Tribunal while the concerned authoriiiés n
denied to gnahtiration allowanqes and the Hontble

Tribunal finally disposed'of the matter vide jngément

and orders dated 14.6,96 and 21.4.1999 respecéively

"allowaing the prayee of the applicant in both the

-

cases,

A photostat copy of the said

- Judgement dated 14.6,96 passed in O.A# ‘“

 N0.245/1995 and 21.4.1999 passed in

0.A. No.228/1998 are annexed herewith

and marked as Annexure VI & VII

respectively.herewith.

%) vThat,apart a reference may be made to O.A.
No.353/99 ( Sri Tua Ram Gogoi & others -VS- UOZ &

others) which were filed by the S.S.B. staff of

-

cont...10,...
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<

00-"10;.000
North Assam Division, Tezpur before this Hon'ble

Tribunal while thelchcerned authorities declined to

~

grant the Ration Allowances and the Hon'ble Tribunél
'finally disposed of the matter vide Judgement and orders
dated 1;12;99'a116wing the 54 applicants for drawaliof
Ration allowances, | |
.» Photost$t copy of the said judgement

. AY ‘
dated 1.12.99 passed on O.A. N0.353/99
[ i N .
is annexed herewith and marked as :

~

' Annexure-vIIi herewith,

s

xi) That the applicants respsctfully state that the

'applicanté took updthe matter with‘the appropriate

t ’ '-\"

authorities prayiné'that they be paid Ration Allow;nce

due to them and in reply the Divisional Organiser, NA

Division, Tezpur iﬁformed vide his Memoranda No.l0/NAD/P-9/"

&

RMA/99-2000/1766-~68 dated 28,2,00 and No.Vv/accTT/3(1) /99~

2000/Vol.I1I/1874=75 dated 29,.2.2000 that the Ration - -

.

Allowance is not admissible to the non abplicant of the '

oa. \
' Photostat copiess of aforesaid Memoranda

. : dated 28.,2.00 and 29,2.00 are annexed

herewith and marked as Annexure - I¥ and

X respectivély@

~

~xii) - That the applicants respectfully state that the

.Ministry of Finance , Department of E;penditure vide their

_[-UO No.C-228/E.III(B)/99 dated 64:10,99 informed the all

~¢on9érned that the benefit of Judgement of the CAT is
given only to the éetitioners‘and the same is not
automatically extended to the non petitioners.,

. A‘photos;at cdpyvof the afofesaid Uo

~
-+ is annexed herewith as annexure-XI.

CODt.. .11.4 oo’k
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Qsalllu't.

xiii) That the applicants respectfully state that
though as per coﬁcessions granted wvide letter'dated'18‘12.87
the applicants were entitled to Ration Allowance after
Tezpur was categori;éd as a 'B!' station, the authorities
had not grénted the same to the applicants. The apolicants
had represented before the authofities and action was

taken by the respondents and applicants were expecting‘

that the authorities would give them the benefit otherwise

‘due to them and as such the appllcants being faithful

and loyal Government servants , were waitihg for the outcome

of their representaticns. ‘

xiv) That the applicants most respectfully

submit that the similarly'situated persons have been

- granted ration allowance, however , the apnlicants have

-~

been deprived of from the same.

/ - .
XV} - That the applicants most respectfully

submit that the inétant 0.A. is sguarely covered by'thé
Judgement and ordeﬁs.ééted 14,6,98 passed in 0.A, No,248/
95 by this Hon'ble Tfibunal, Judgement and order dated
17.7.98 passed in 0.A. No.89/96, Judgement and order

dated 21.4.99 passed in 0.'A. N6.226/98 and Judgementvand
order dated 8,9.99 passed on O.A. No0.103/99 and Judgement -
an@ order dated 1.12,99 in O.A. No.353/99 by this

Hon'ble Tribunal.

5. GROUNDS FOR RELIEF WITH ISGAL PROVISIONS:

1), For that the action -of the authorities in

denying the Ratlon Allowance to the applicants is 1llegal.

~arbitary and highly discriminatory and as such this is‘

a f£fit case where this Hon'ble Tribunal will exercice

!

jurisdiction and grant relief. ' N
cont...12....

o, Grind

’
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I1) For_thatvthe applicants have been discriminated
against in not aliowingﬂthe benefitﬁbf Ration Allowance |
although they are similarly si£uated with those of the
Aviation Research Centre, Doomdbma,_Numaligarh. SSB, A:u—'
nachal Pradesh D’ivisioh, Itanagar and SSB, North assam

Division, Tezpur who have granted the penefit of Ration

Allowance as per order of' this Hon'ble Tribunal and as

7

such the acfion of the authorities is bad in law and liable

to be set aside, : ’

IIT) For that since the similarly situated

*

- parson of the A.R.C. Doomdoma, Numaligarh as well as

the ssB, Itanagar , Arunachal Pradesh Division énd SSB,
Tezpur, North Aséam‘uivision h;ve been granted Ration
Allowance , the applicants are entitled to Ration Allowance
and since the same has nQt been granted to them , the
apnlicants have béén seriously disériminated against
resultiﬂg in violation of the prbvisions of Article-14

h 1

and 16 of the constitution of India,

V) For that in any view  of the matter, the .

action of the authorities in discriminating the AR

applicants and denying them the r ation allowance otherwise

‘due to them in bad in law and liable to be set aside,

6. DETAILS OF THE REMEDIES EXHAUSTED.

The' applicants had already submitted

'represeﬁtqtions which were duly forwarded to the compétent'
<

aithotities but nothing tengible has been done so far,

[
i

7. MATTER NOT PREVIOUSLY FIIED OR PENDING WITH ANY OTHER COURT :

The applicants further declare that ihey have
not previously filed any application, writ petition or suit

. . Conteeel3asoee

" Jlom, Bosed P



A

Xz

ﬁ’@lBEQQQQ X ‘ V
. ~

.regarding the matter in respect of which this application

has been made before-any court or any other authority or

writ petition or suit is pending before any of them, ’

-

any other Bench of the Tribunal nor .any such applicationa

'may deem fj,r and’ propa'r,y_

8., RELIEF SOUGHT:

It is, therefore, most respectfully

'prayed that Your . Lordship would grac1ously be

?

pleased to admit this application, call for
the entire records of rhe case, ask the |

respondenté to show cause as to why the app;§caﬁt5‘
should'not be grahted the benefit of Ration o
Allowances Wlth effect from 23.9.,97 as has been

|
granted to others who are 51m11arly SLtuated

R A

d
L]

persons and after perusing the cause or causes
shown, if any, and hearing the partles, dlrect
that, in vmew of the facts and<r1rcumstances

of the case, the apbllcants be granted Ration
AlIQWance with effect from 23,9497 as admiss1ble
as has been granted to the similarly situated
persons of ;Viatldn Regsearch Centre, Doomdoma.
Numaligarh and SsSB, Itanagar, Arunachal Pradesh ;
and SSB, North Assam Division, Tezpur and /or

pass‘any other order/ orders as Yyour Lordship

' AND for this the applicants as in duty bound shall ever prays

g, INTERIM ORDER, IF ANY PRAYED FOR: °

NIL : . , ~

CoNnteesldocens
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10, Does not arise., The avnlicants will be presented

personally by the Advocate of the applicants.

11, DARTICULARS OF THE BANK DRAFT/ POSTAL ORDER IN RESPECT
OF THE APPLICATION FEE: |

LPo, No, 495251
P e .
DU — J- B - 2000

12. LISE OF ENCLOSURES.

As stated in the Index,

-

VERIFICATTION

I, SHRI HEM PRASAD BORAH, son of Late
Umesh Ch. Borah, aged 56 years at present working asv
Upper'Divisioﬁ clerk,-in SeS.B. , North Assam Division, Tezpur
do hereby solemnly affirm and state that I am one of the
appiicants in the aqéompanying application and the contents
or paragraph 7,8,9 and 10 of the s;id application including
those made in this verification are true to the best of my

'knowledge and belief and those made in paragraphs 1,2,3,4(i), .

(i) , (did) , (iv) , (v) , (vi) , (vii) , (viil), fokkskx
(ix) , (x) , (xi) , (xii) , (xiii) ' (xiv) , (xv) , 6,11
and 12 are true to the best of my information which have
been derived from £he records, I being one of the applicants,
have been authorised by other applicants to sign this
verification on beﬁalf of them,

I do hereoy verify and sign this verlflcatlon

this the th day'of March, .2000, '

Date:' 29- 3 - Apo0 -uem vosasd Dok , |
Place: o 'SIGNATURZ OF THE APPLICANT._



. Subject 3= orant of concessions to ‘the ctaff of SbB SFF C.I.O.A.Zv

“loCutione have been Categorised ag B g 109 stdtions as

T - T ANNLXURE-9A®
Amonexivre - 1 ‘

- NO. /\.27011/4/86-7&\-;-11 . ' . , .
GovgrnMentlgf Indja, ' o . Yo

Cobinet cecretariat, U
Bikaner flouse (Annexe),

shahjahan Road,

Neéw Delhi.

New Delhi, the 1g.12.87.-
1o
1he Uizector (Planning),.‘
'Directordte General of 'ccuxity, _
East Block, .. purom, , SRR

New Delh1-66.

T ! PR LI o
4 . . -w?-.‘

and Dlrectorate of Accounts.

511, Lo xi‘ ‘Li \
R I am directed to c0nvey the gdnctlon of the President
to the grant of 'conre sidns ment foned in the Annexuro-x to the.
VdriOUS categories of staff of <SB,SFF, CIOA-and Directoratet.
of Accounte subject to the xestrictionc indicated thereib on
the' pattern of the Resvarch g Analysms Wing of this' :
cecxeturiat. c : : ' )

2. These oxders will teke effect w.e.f, lst August , 1987.
3. Fur'uumc‘of the CQucessions'tﬁefvarLOUS hardship:'

indicsted. in annexure-~I1 to this lotter. However if the Heads

of the .Departments feel at certain times that certain locations »

Oor assignment s have become. specially hazardous dnd there is-

8 specific incresse in the threat to the personnel’ and/or

prémises, they can determine on merits the Criteria of hardchip
and the period tor which cuch locations may be cutegorised as

‘belonging to category 1Bt g s stat lone after recording»the

Icasons in writing.

4, For the pulpose of lousc Rent Allowunce concessions
to the varlous cateqoriug of staff, Lthe c¢quat lon of posts as
listed in Annexure~'at o the Cubinet Secretariat's Qrder No.
A=11016/6 /86 -DO~ -1, dated 28.10.86, will also be applicoble in
respect. of the staff of <eB, SFF, CIOA and Directarate nf

-



/

5. This Lesuus with /the concurxence of -the minlstry
of Finunce vide thelr U;Q.'No. $-1428/SE/BT dated 10.8.87

reod witl NG . o ' '
od with U0 O 1151/0DLir.F1 (S)/31, dated 2nd Dec.1987.

Yours faithfully

s/~
Encly Annexure~l 2 I11. ‘ ( R.K. GAMNGAR ) -
_ | DEPUTY SLUKETARY(SR)

Copy 1o -

1. shri hi.3. Joshri, virector, uSB,

2. Maj.Goenl. S.K. Shorme, PVsh, IG SFF .-

3. G.B. Mathur, Dy. DifectoXr of AcCounts.

4. Lt. Col. K.K. Bhandaxi, CILOA.

5. shri J. dubramanidn Director 1F),

6. thrl K.K. Mlttql Dy. Director of AcCounts (SW)
7. Order File.

OFFICE OF THE'DIVISIONAL ORGANI SER, SSB; A;P; DIVN, ITANAGAR.

No. NCk/F—9/97-98/27 : . Dated 5 20/11/97
Copy to =

1. The Coudte., CC:5B; Ulrdnq/&a=ex/1ezu ~ for 1nfolmation and
s necessary action. W.v.t. -
your eignal No. 4724 dt. 25.10.97.

.)d/ lllegib&e‘
AREA ORGANISER (S)
DIVL LHDRS3HSB 111 ANAGAR.
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No .
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7

(URE TC THE CASINET SECTT. LETT:;R NO. A.‘7011/4/86-EA-II

1’!'

Nt
Con

-—-—-.—----

Ure of the

Ceccion.

ANNEXURE 2

1

-

"nI:.D 15 DECEVSER, -1987. - ~ 5 ,
—---—--v-"--""""--""--'-é-----—f—-—-—-----———--
Extent of the cancessiﬂﬁ granted § Remarks.
| : ' 4 o
o ook
----o—--—-‘-—-‘q--.-"—--.' g----‘--‘--'“---“~'--”
3 R 4 o

Herdenin allowance

isn pllovwance

A hardéhip 2llowance. 8 Re., 25% of basic pay ' For %t he ationc which zre declcrer
cybject to méximum of RS._4w3/—-p;m. in as o 10131ng to category 'B? and 'C
'rc,pect of. ¢$tegéry 1Ct and 12.59% of basic By*tJS Hesd of the DepértmGDt ynder
gy subject 1o maxlmur of Re. 200/- p.m. to the sowers now deegstec to him, the

cateao‘y et -.atlons

other than those sare ratec will zpply.

citueted in the North-Zsetezn recion,

ek shoveep,

andman & Nicobar Island en:
€ eedy

Hl“"

where sgpeciel allowent

c.nc+ isned,

Rstion Allowsnce to tne ran< of Fieid

Officers anc below &t the following rates

excegpting S8 Bn. personnel and jy. Comdt ¢/

Cey.Comdrs/Asé:t.Cey.:om::s vf SFF and -
ales Lhose on deputetion in the SFF from ‘

t he AImy:



! .—-------O—-—-----------—--‘---

e

.

Locst ion Rétes -
i) Category 'B!' s aCmissible from time to
time in the 3o12sr Security

Stztions

in pesce ereas,
ii) Category 'C? 'As 3Cmissitcle from time t
Steticns "time. in the Z&F in cperat
arezeg,

i) A non-refuncdéeple clothing cZemt o

Es.300C/- for steff other then
pEIsonnel“ahd Dy .Comdt ¢/Coy.Ccmtre/a

>
{n
- a
Py

Coy.Comérs of SFF znd clso thess on
deputation in the SFF {rom tn€ AIzy,
cststions end

posted in Category B 2 C
located ¢t or higher then 200 Ntrs.
¥SL end Re. 2000/~ for steff postec ot

cetegory ERC stations and lecceted between
1500 snd 3000 Mtrs. ebove KSL &s & one tim

N

W ov GR = e EE e Em e e e @ o T W W -

1)

4

-

The amoumt »ill be paid ¢c &n
advance and will be adjusted
receipt of the joining‘re;;rt
the hardship location anc
Certificate thet the advence b
been util;sed for the'pu:;ose
it wes intende., .

O\

Cortd.Z=

A



ii) Renewe) grant st the rate of 500/~ .
p.2. for locations & oI hlgher -
“then 3000 MIs: sbove NS end

fs. 300/- p.s. foI locations

15“ snd 0CO MtIs. ebove

ozy '8! & 'C' stations.

1

between
PR inAc

c+
0

-

. 27

- as belonglng to category 1Bt & 'C!

(i1) 1h1= one time ‘nen-refundeble
sllowence will be admissible only
to thoce per.onnel who are p0=ged
- &{'p' locetione foI
nct'i°=< then 2 yeers.

in c-teﬂory
3 pe -Ou Of
;"l Ca°€ the r
oo-yln, from CoteCOIY gt g 't
1oc 1onc ea:11er trcn 2 years
st h;-‘
sck€d to zefund pIch*tloncge
,f-the clouh;ng grart

n,

f;ce‘ sgturns om

wn reruect He will ke

chare

The He d of the Orgcnl ti ne
st their'oun ci<c*e+‘on within aﬁ@iov
‘cchicles¢1fy any locztio

gA—

paremeﬁér

,yotion ‘for the: purpoce of clothing
grant  (Though or :he bacis of héight
alone. it mey notfco quallfy) ‘baced
on other fac*ofc such as cevere

Contd.4 |
96)




5, Lecve Trevel
Cen cees;:n.

Acatecory

o‘ cne in 2 year

. Daily allowsnce at 1ncrea=ed ratec fer
.ClaSSlflec TAY
,adm1-51ble _uuring tour to c=te cTy

]

clss C1t1°° wi:; be-

13! & 'b"-.atlon

porterage and cnlmal raﬂcp “t
charces as admissible under Supple-

the SFF ‘from the ATmy posted in
'B' &~'C' 1o¢ tions w1ll be'

enti*led to Leave Travel concesszon
once a year againet the normal ;ules

NC.

mentery Rules (vide ¥in. of Fin.O.M.
5(34)-E:IV(B)/64 dated 6. 10. 65), for
ClcSSlfled arees in %1macbc1 prcce&h
-will be adm1551ble for tourc to all .
Cctcvory Bt & fC"stqtlon s g
- 4) ém;ioyées>othe¢ than $SB Bh;'pef-A
sonneél and thoce'én depu{afiob'in% :

climste etc. (e.c. in a na

Head of the Crganisetion will gct approved,

freco the Czbinet cec*u., the péerame-
]

-

rrow valley). The

in advence,

ters icT C9C1£'lzg eny loC ion as eguivs ent

to the cctecory 'BY.g Q! statd

onec.

'«Lﬁr""

Lo

in. cace ,he emﬂloyees po¢ted at cctegory '8
locetions has alreody evailed the LTC

tor:the block year 1986—87 ‘before issue of
this order, that concetsion will be treated

3¢ pertaﬂning to the' calendar year 1986.

2 l.f“t

2\
Contd o .’5




Py

Journey ti
proceeding con

leive.,

{.

t Wit

T€. while

'ii) In cgce'of deéthivcerlﬁus illnes

. marriege. of ‘a8 family member, where the
oye

family r951de= separstely, the ex:»\]_
WAll te entitlcd to 50% of the x2-
of the entjitled CIacs for travel io
cf reczdence of the fam17 If. tn;~,
employees ere to t'cvel more tbc. €
by roed elther &t the end of the s
full bus fare for thies journey will s
be :eimburéed. ' B |

(]

Emg1oyee; poéted in categery 21 A
ststione will be et it led 1o Jvanihg
tlné bctween the point of
ezrest rail head, a

._House Rent

“x
&
uzr

<

i

om
[

.duty znd . .

AIIOchce fac1lities aumi-i-

cibie to the Executive cadre will be.

"admlcsible to the

- Cadres :lso of corresponds ing levels

+ except in the case of SSE Bn. persponn

. énd Dy.Comdts/Coy.Comdrs/Aestt
. - of SFF and also those on deput eticn

personnel of other -

el

,1” the SFF from the ALmYeEQ'W;:.L”-.ff'~

K g

.Coy.Comcrc'

Te
e :

1 ~

Leave in chelr ccce will co wenc E3ote!
termminete on the d ete the ew31ovce rezcree
the r -1 ‘head nearect to the clcce of

et ratego*y 'B' & 'C' «tatlon.

ii) The journey time chould be reacona‘le‘ 4
end will be determined by the respzct ive Unit e, N




8o Cosh'COWpGnsation

for wolk on
“holidays

9. Gnvexnment

transpoxt

10, cecurity allow-
ance to
ministerial,

Secretarialvanu

Account s Cadres..

Cash éompcncation for woXk on;holiday
ctaff of the execuytive
cadre upto the rank of Field Officers. in
‘whe 1B 8 R8AW, will be admiecible to

pefsonal'ASSLstdnts,

sdmissible to the

stenographers and
other «aff of Telecom, Ciphar and MmT .
cadres,

who are drawing basic pay of

Hs. 900/~ (pra—I@vised) and below
cntltlﬁd to overtime allowance. o

are not

Government trdanULL will bv provided to
the staff anuqed in night ‘hifts'for

picking them up and to enable thém to
return to their residence.

gecurity allowance at the followxng ‘rates
is sanctioned Lo the following category of tht
Lecret Branchesv'

of lsx in each brade.-

ctaif woxkinguln Top-S

cubject to 4 waximum

”‘ggﬁiunakkgg " Amount
1) LD Rs. 20/~ p.@
11) cleno.GE.IIT/UDC Rs. 0/~ poB
111) Steno.Gr. Tl/;\<51‘-‘hunt. p.&

s 80/

§v) section officer/private '
‘xuxutaxy/bx P oA

v)‘A'ci:tant Diioctol/Alto
O1ganiéer /Dy . 1chctox of o
Account €. o

RSo lOO/- P o
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ANNEXURE~"B®

Government of India,
Cabinet Secretariat,
Bikaner Jloust Annexe,
shahjahan lioad,
- New Delhi.

No. A=-110L16/6/86-D0d ' Dtd., the 28th Oct .1986.

URDER

subject @ txtenslon of fwuLe Kent Allowunceé concession to

other cadres of AMC at poaxr with executive cadres.

fleference: ARG Dtd. UO No. ARI/L-1/88/55, dated the
15.9.1906 . |

2. 1n continuation of this Secretariat f&pteI;No,
A-49011/8/86-D0.1 ‘dated the 10.5.1986, sanction of the
President .is'hereby conveyed to the equat ion of posts
lieted at Anhcxure "A' to thls oXder in various cadres

of Corfespanding levels in the ARC to that of‘fhe executive
cadres n Lhe' nald ‘urgudlrﬂtion exclusively fnf the purpose
of payment of House Nent Allowance as «dmiscible to the

exccut ive cadre.  .

3. Ihis,is£u05 with Lthe concurrence of the
Directoxr (II) v}do thelr Dy. No. 1799 dt..1.10.1986.

Sd/=
(B .K. Ganger)
Deputy Secretary(SR).

To
l.v- chri R. swaminathen, DirQCtor, ARC, New Delhi.
2. shri NC Roy Choudhury, Director of Accounts,
‘ Cabinet Secretariat, New Delhi,
3. - shri J. sSubramaniem, Director(IF), Cablnet ‘sectt .
- New Delhi.
4, ‘Gusrd File.

(R.K. Gangex)

"""'l"\.‘i voLECHeL oy ( S,Il.)
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kB =30-900/ -

}
Sl. Désignation and

Mo pay scale of execulive

cadre,

1 2
l.. S5.r.0. 1.
Rs. 650-30-740~35- = 2,
8610-EB-35-880-%)- 3.
1000~-EB-4)-1200)/ - 4,
: . .
(’.
7.
g.
9.
10.
11.
12.
13.
2., Field Officer 1.
Rs. 550-25-750- 2.
st 3.

- e ew wmm e em v mm m e em et ww ew e Ga  am  um e

cection Otficer
Account € Of ficer
private secretarxy

P A '
Asstt ., Fire Officer -

Y O

testt . Commandant

pictt. Englneexr

Asstt. (CLlvil)
Surgeon Cr.l.
Deputy Worke Sundt.
ASstt . Technical Officef
Acett . Aerodiome Of ficer
Asstt. meteroligist
Librarian

.

Ansistant
Steno GLr.IT(P.AL)
Account ant

1, Stet'fon Vfflcex

3

9

0.

ili.
12,

13.

ssstt o Librarian
Foreman

Jt. Technical Officer
Grade.l . '

Jt.'stores Of {icerx Gr.i.l
Technical Asstt S

(ALx wing)
Communicatlon Asstt.
professional Asstt .
Jr. Accgunt s fficer
S1. Medical Asstt. |

Correcponding pay scale of other cadres.

650~1200/~
650-1200/-
650-1200/~

1 650-1200/~

650-~1200/ -

425—8%/-&

425-800/~

500~900/~
550~750/~

550900/~
- 550-900/~

550-900/ =

550900/~

 3"550;750/-

'550~750/~

550-900/-
550900/~

1550-900/~

Contd....
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W e e e wm W e . em e e

* Group "B"™ posts : Though FO is a Group 'C' post their
equivalent with FO (Group ¢C') po st is

no EqulV)anl pnah o { A<¢l-tant/‘lono ]I(PA)/BS%X(

in Junior execut ive

3. Depuly I'letd offfcor
Re.425-15-.530-1:B-15—
560-20~600/ -

cadre,

J.
2.
3.

4.

5.
0.
7.
8.
Q.
1.
11.
J2.

13.
14,
15.
6.

17.

JETA

19,

20.
21.

S22,

23.
24,
25,
26 .
27.

28.

T,

shown as

cleno Gr.II11

u.n.C,

Technical Assistant

(l.ibrazian)

Jversser

Teacher

Nu¥elry sister
staff Nurse

S“r. Reylogrepher

Lab. technician

Pharmacy ¢t (aualified)

Sanitary Inzpector

Opexation Threatre

Technician

5r. Lab.,

Téchniciah

rcetl . Foreman

‘there is
Librarian

320-560

330-560/-

425-700/~

425-700/ =

290-560/~-
455-700/ -
425-640/-
425-6 40/~
360-560/ -
330-560/~
331-560/-
31)-560/~

- 425-700/~

425.700/~

Mavzcour(Physiotheripist)455-700/-

Lictician
JunioX Technical Officer

Cr .11

Jre Stoxes (fficux Gr. 11
P.O.T. Supervysor

Head Lloxk,gACtounts)

fay AcCount s Clerk

Medicol gsstt.
vedical AsﬁLL.

ladia Technicisn

odio Operatorx

scientific meett .

Seniol Qbserver

Junioer

Actournt ant

(Cental)
(General)
Aexodiome Operatox

425-6 4/ -

425-700 /-
425700/ -

. 425600/~

425600/~
330-560/~
425~600/-
425600/~
380-560/~
380-360/ -
380~560/ -
425-700/ -
330-560/~

425-700 /=



————————————————————————————————— (b

1 2 3

4. F.A.0. 1. LDA 260~403/ -
Rs. 330-3~370-10- 2. Asstt. Station Officer  330-480/~
400-EB-10-480 /~ 3. Leading Firmen/M.I.  320-400/-~

- Fitter Driver-priver
Havilder. A _
4, Firéman/Fire Opexator  260~400/-

‘

5. Lab. Asstt. 260-400/ -
6. Télepﬁone Operator - 260~400/ -~
7. Carpenter (Air wing) 320-400/-
8. Carpenter (MV Workshop) 260-400/~
9. Tailor (Air wing)  320-400/~

(rPresent incumbent ) ,
10. Tailer (Alrwing Future 260~400/ ~
Incumbent ) - B
11. Driver (perator Crene 330~-480/ -
12 pharmacist (unqualified) 330-400/-

( 13. Mechanic 260~400/ =

14. Electrician 1 260~400/~

2« S.F.A. | 1. senior GestetnoI Operator 260-350/-
Rs. 260~6-326~E8~ 2. Driver 260-350/ -
8-350/-. 3. Lines Sub-Inspector 225350/~

4. Carpenter (Medical Unit) 260-350/-
5 Tailox (Medical Urut) 260-350/ -

6. Fittér . 260-350/-

7. Senior Examiner (Tyre) | 260-~35Q /-

8. Vulcansior Fitter 260350/~

9. Blacksmith Gr.I 260-350/

10 welder Grade. T 260~350/-

11, Upholster - 260-350/-

12. mechenist (Turner) 260-350/~

13 painter ~ 260-350/~

14. pistri .  260-35%0/~

6. Field Assistant l: Lab. Attendent 210-270/~
1) Rs.225-5-260-6-290- 2. ayah : 196-232/-
kB-6-308/~ : - 3. Daftry » A . 200-250/

(Matriculate)

L Contd....
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1 2 3
ii) Hs.210-4-250~ FB -5 270/- 5. Peon - 1964232/- S
L (Non~Matr1culate) -7 8. Gweeper (bafdiwald) "l96f232/+.f&k, 
111) R§.225-5-260-6-290- '*, 6. Farash. - . 'f.L;%Qéfgéé/“ L
EB-6-308/- L Chowkidar/”atfhman 1965232/~
(Non-watriculate atter '8. (nxdeucr/Mnli ' :"<#F196~232/f
15 years of regular ¢ . Lineman : -f;_210-270/f
service). = - . 10. Lab, Attendent/ - 210-270/-
, ‘ ) Baarar,. . ; B '

E ll.,CArpcntet.(\1Iwing);_uziq;?9o/_';‘“'
12, Carpenter Gr.ar . ' L

.(M.v, work£hop) ’ '*:?210‘290/-‘/)ﬂ A
T )3, Head Garderner T '210-270/-

14. Jamadar (5weeper) i 200-250/f_:‘

15, Cook .« 1200~250/~ .

16. parameintenance - :210-290/,' “f

. Assietont (Pokker) ,“" o _i

17. Cobblex | 210-290/-" .

- 18. Grass cutter - - 196232/~ IR
| 19 . weterman/ viater :h196{232/-;3ff,
v _corrier. o o P

20. Loader L 106-232/- i

2)., Dresser - 210=270/-

22, AYah (Pate Medical .- o 0 L
L staff) o onn-250/-
23, BSver. L 200-250/- ¢

24. word Boy/wuitex . L o

' Naeher up - o 106-232/~ -

5. Dhh g o B DT PRWR vy S

26. flelpyr , | 210-290/- .

27. Cleaner . 196-232/-

200 Junlot Llectriclon - 210-290/-

29 . 3lacksmith Gr.II 210-290/ -

0. ueldef Grade .11 ) 210-290/-'

31. plant Room Attendant 210-270/-.

32. plrcraft p:eistent — 210-290/~

33. Traffic Hand - - 200-250/-

34. Observator; Attendant 210-250/-
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o el the Divectow, Lol
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Fove Deld hi-. L0006,

Dated, tho, L Seal. ©7.
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: SRDER

Th exercise of the vowers vested .in his s

) . - . ) . - o Nt
Head of the Desorlment, in terms of nora 3 o the srye
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10,12.87, the sanction of the Dilector 8Sh is hereby
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i lenn e oo {fretreeer)
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! i Dt i Gth c,19t 7_, -
To .
girl Tun Anatheyg ' d
Dtxector, (v C)
L0 e viby,

Digpoct rar (;'1 yrr )

Cabinet
tiey Doalhite

[TRRS A AN Ckbnt

'y S Grant. ot Cone gl oan Lo tha gt aff of AR .

sily,
e )
thio Chinet H0Cr tnrtatto

T cont i ot on LX)

A,ann11/n/un-nl-1(h 1086 on
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) date ol 10EN BNy

1nttar lio.
th aunh et et Ve PREPR T A AR ot Tte e ay
n:mctiQH of t o prontdout €O t ey oo it of .-w'\«..\lt;iAuis:\l -
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10.,8.07 xund
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1. tlixld J oy um-mjun D!rt‘rtm D(l“)(];w')inot Hooctt.

7. Ghrd Co VG sy, Dy LDt e ox Au*nunt.:, Cabinat

Uuarﬂtariat, Uiw Lnlhi.

3. a8hri i N Hqu. . . L)y. D.racror ol A ummu (u\]) of ch.o.

of tlm nm::s, Hew Pelnd with m!’um 1C0O t.o hiae notn.u

ragordad on thu llo.

4. File Ho.A,40011/0/96-100-1,

3/ -

Dy.ﬁ&ctﬂidry.
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Or:i.gj.nuj hpplleadion Ho. 103 of 1999.

Dater of Opdenr: oo Thils the Ath by o Septombor, 19099,

e .

. The flon 'ble Mr G.L.Sanglyine,Adninistrative Member.

ohx.i l!.\/cnug0pal and G6Y oLhrx et

"All"the applicants are serving in the ‘ . :
’S ‘3 B. .J:Landgar in Anunachal Pradesh-. . - .Appl:.;ants.
: 'By.:‘Advcc ate’ 'ihL:ih G.N.Das. . . I

"~ Versus .-

‘1. Union of India, ) :
.represented by the Cabinet Secretary,’
Cobepartmenl of Cabinet l\f].\n:
LT ot :

e uth ulum llo..xd.llu/ I)u}le anid 4 others. o . . l\w.pondent.s .

By mlvucat.o ..‘Sr.i

’ e, *

B.S.Basumatary, Addl.Cc.G.8.C i

QRDER

e °

'-9'_"_._L..,m\1« LYJNL ]\DMU MEHBER,

.

az.w ump loyw:rx ;.n the

':'_.fItanugar, Arundulxal pradesh .' 'lhe

Y .were- permltt_ed Lo pursue

. thls urlglncu App]iCa‘L_Lon JO.‘LnLly unpder Rule 4(5)(a) o t;he‘

*._-,-‘-Conl.r‘un;/\dmmmu 1L.LV“ 1r1bun.xl (Ploc,uhue) Ru]u lqtﬂ

- ,.-4

" ‘_Ration /allcwance wag

grantecd- Lo Lhc pononnel ct Lhe rank
Cow f o

£

v ‘.:Qj' ;,r«]d Of f decrs and l,«:,- 1Low .',;A_srving in the locations cate-

. gorl sed as _B ‘"and ‘'C°‘.

-J.l’l \ h«' L-'--:'-nl".., Ol Pl ObLLecr s i e Leny By videnr dated’
. ",, : - f‘ : . . N ’ - . .
g ..1.1 .19911 certiain stations in Arinachal Pradesh were o lassi-

Sed ae Calticrapar sy Tt L e St o Lo e NIREIR AR o

varfous concoesihions: granted Lo the cuployces.. In Lthe sald

order Itanagalr was caleqgorised as "I station anpd its
Cutoygor boalldn ves Leneved Loy a Lurthoer el lot \)L‘ 3 ycars

VJJ Ll\ s f ‘:C‘CL 33' ©, . ‘ [l !(,‘”"

‘ - Phey claim that consoouent, rev

ALL th'::w 10 .nm;Ln .\nt.'.. Jn th: Original z\pplivatioxi

Special .ac.Lchc. Bureau (&:oB for short),

The. applicants stated that A't hey * are




<4

N :
‘ employees of the 8313 sérving in Itanagar become eligible :
o agotting the ratdon alltovance from B.11l.1994. jowever,.

aconrditng Lo Uhean, Lo sote: anexp bicaby e reasons Lhe respon-

dents denied the gllowance to the applicants in a mbsf illegal
- m-lxd '-;nx;'l).i.lzl;'z‘_::’y um.mn.s.:.'. (,}1)l‘l‘.‘ll:'.(pl('.ll.l.,'l.y 'l:lu.:"- uuLxu.Lttuc’l r&:breua'r'\;«-

j;itdtiOHQ pldY]Hq for p@ymont of Lhu.ql}nwanv to:thém.'Bﬁt
iLhere vias no.rgspoume from the respondaents .« They submit ted

ﬂﬁhat in-the'case Of‘emplOye“S of the Aviation Research Centre,

ffDoowdooma Lho Tr Lhunal dchchd pdymvnt of Ration Allowance

"in Lhu order dated 14.6. 1996 in 0.A.N0.245 of 1995, order

—'daLc_d 17 .77, 19‘.)8 in 0.A.N0.89 oi 1096 and order dated 21 4 1999
P fln . A No . 228 ci 1998 . The executlve cadre of the SSB’ Itanagar

,wcrc als o glanLcd ratlon u]]owanco They submitted that they

A~]Ja;f'fgare Slmlldrly ;1LuaLLd wiLh Lhe employe s of the Avmation
. «::f.(:t.:ul;.i_v\': u;ulj.u Ol :,J::.‘H,

CoL T '."'_v'l(u,uur(-ln Coprline: e U Lqula()uL and

'“"have played LhaL the "qpondentﬁ_mdy be directed to allow

';In.':ln':;ﬂ.i,(‘,u i h_iw.nu"' ViUl e Do o ‘H.,l‘l N AT A PN

o w2 The 1re SpOlldE_nL“ have contested the dppli(,ation and

.,u}.;m!l Lol WJ lllun gtateiment. s Aq 'uu: uIan to l'llum the appllcants

-~
[ .
P .

. are hOld.lllg non——e\cccut_lve- cadré 111 the ssn, I\rundchal Dlvision

\
O ’)r,,“,;“rj' . 1|u N .,l Fon adlowanco ia not acdmiss Lhle Lo Gl . The vation
L ;i U ~'jf_~‘§th4 A C : . S

7 -
g _allc»f’amfc ds
I _

. 1 A\

A / rank ofﬂ{lr']rl ()Jflrm
~ ’;'_ ',.

-

adaissible only to the executive staff of the

uidl })":‘].(.)W p{rn:.:t.ml in c::'\u-qury ‘B or ‘¢!
:'“" o i allHiy

.-',fc__- e oLaLlon) ‘I?Llu.y (J] )o oubnu.u_u.d LhaL Lhc_ ordcno oi. the - Tribunal
A U ;/wl-

. r\ ] ,-~ i ,;,Lh(;‘lﬁq!d’:}(. of /wi al. uon

IA\“ o

Re .(‘mg,h Coane cannol Iy (‘\LQllklbd

"3 té'“x.ﬁe dpp]ic.dnt_‘* in this . ]\.-who ‘were not c\ppl.it.ants in

t-}"w.)..';t_' Qriglnal Hppl 1.(3-'\l"i_un.- 1l(cl<1wl »wo o Lhe Tribunal. This o

also the viev Caleen l)y, the veupondents din thoellr OLf flce
r-ﬂen'nlérallduxxl dated_ 19.?..19_99, anexureé-R o t;he wrii_'t;en Statemen
'-’-3.' 1 héxv&e"lv:i‘xl:‘(l learned counsel of b‘oth fs:iclc'zs. Mr GV.N'.D.as,
| : “icarncd counsel for the appllleL\. sulinitted that
b7 - B :

' ? /) B | ‘;r), ‘!."' .,.",‘.'(I‘,.‘,l,:,av ! ;" . gt Vv Lo

——— Fa e e e e

according

JRPUy PO P SRR



.. . -\
RS . ’
o ’I,( . \
- R . ‘ : ) W/
S0 T respect .of the aviation Rescarch. Centre relled on by the-
/ ” ) E .
o ‘ applicants, the applleanta are antitled to the ration
. allowance . M

B.S.Basunatary, J'em:x'led J\tldl. C. G.5.C for the

"pOHQCHLu dld noL dlspuLe Lhn conLnntlon of Mr Uas.

I have perusecl t.hc. ..Jppll.CdLlOl’l as wc-ll Ll\e _)udgments‘ ili?".:‘

the 3 olqunal AppliCdLlOno Lelied on’ by Lhe learned counsel

for Lhe applu_dnto, part_lculm ly. Judgment at pcua 4 of Lh\.:"
ordey duL(d 14 . 6 1990 dnd JU.‘J(]!(H"IH aL para 3 Of the order'

' daLed 21. 4 l‘)')" .i.n_ wh.‘Lch deL..-:.l.J. dAlscussions mul e duullu
for al lowing pexyment' of ration allow:u‘xee in those c'ases ’

biad Jreen Lrrconded., ,'L, e ulTthe vicew Lhad, Lhn nppliu cmt... 111' :

the O.A. pLLQPu\Jy undex con ldpratLOn,ﬂfe simllaxly siLuaLed
Wile Lho dppl des mt..,‘ i tho:;e cases and- the _Juc.lglmzx1t~' .1n Lhoee
O AS COVGLOd Lhc case o£ Lhe applieunL An

s

the présenu o.A;

L tlxeu.:ijm.‘u, d.i.recl: L;l‘\e r(-::qun(.leutu Lo p..\y LaLlon allowanceA
to the applicants with elfect Lrom Lhwvdalo the ullowanue be dmc

. P A R ‘e
adimissible Lo .Lt;m‘u.u.qu' on. the,

R ,Lun.;lh ;>L OLGOL Ll&tk.d 8 ll 1994
o :'_. 1o ‘.," : ‘
‘gft A d“d‘;UbuUQUUHL ULdUrb uxLendlng puymenL of Lhe allowanee or)"
/:l/j/f . ’ ‘u;m ‘Lh« (,lul-e, 0.13- lhr 1 :; ac Lu al pn:'lt'i n<| 'Ln I‘tanaqar ' whiCht..varq
e 4. ||
753(.,.,'\.:. T is l \fhl 'l‘he pdymenL of Lhe arrear amounL as ..;dmissa.ble
LA W, U
‘;\"E(‘.~.‘.7"':':"Lo r~/.1/e’h appJJ.,.mt_ -.:hclll bo nmdo by lee re pondoan wit.hin
A A O A0
'i '/'.‘-.,\;_-._;..

i QJO ddy: LrOm the ddLL oi LOCQJpL ol

t;_lnls orclex .
prpli(;:atj.c&-is diqused"biﬁ: NU order‘a"s to co.;t.s.
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o pnmeroRE~ V]

CBNTRAL ADMINI STRI\TIVE TRIBUNAL,

GUHM IATI BENCH

oI 1:,;11.«:] N»p]ic.xucm No.?d.) o£ ]995 \)V

_—y

Date of Order 1 Thin the 14Lh Ddy off -June, 1996.

Hon'ble Shri G.L. Sanglyino Member(A)

. Hon'ble Shri D.C .verma, Member(J)

1. sri Bishnu Prasad Saikia
Sanitary Insgector. o
Aviat on Reasearch Centre.
Doomdoana.ly/“ :

2. ori Dipak Nandi,
. ysRadio Mistri,
7

ARC, Docmdooma; - '-_: ".,; + Applicants.

with C.lM.Dase. -

- Versus -

1. union of India

P

N e =

P S

BY Advocate S5/shri G. K.phattachar jya

represented by Labinet occrdtary,

Departinent Cdbinet )\ffairs o
“Hew Delhx..

2. Directorate Ceneral.of SeCprity Block ¢

V{East), R.K. puranm,’
" New Delhl- 110066.

3. Directlor, Aviation Research CenLre,

Block-V(East), R.K.Puram,
 New Delble .

4. Deputy Director,
~Aviation Reqearch Centre,
Doomdooma « L

X.Amuputy NI ERX,

ANX HE XX Regsszax s ﬂmukra.
POEMAGKNME ¢

* By Advocate Shri S.Ali.sn.c.c.s.c.’

o

QRDER

G. L.SANQLYINE,dLMBER( n)

The applicants are employc-e

R sutnd

. o o Résponﬁents;=.f”~"

3 I i

1

o

of the  Aviation Research

centre, I)med‘_,u:mj(mtc, for short). Appl.!.Cd.nL No 1 1s a:
e " ¥t vt S P e e e s e,

-~ .

sanitary Inspector ‘a post which is equivalent to D;puty
\

ii."-]-f“ o fleern mu] iu lwl()w kiuld Ofric,or.' ‘l‘ho appltcant

Ho.2 is a Radio Mistri. The pObt of Mieri falls undbr the

. v
category of Senlor Fleld Assistant. This 1s also below
28

licld ()1.1.1(‘( 15 The conpr:tent suthr ity of ARC has ¢ Van: ‘H {ed

contd. 2aean
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- Doom annu as a CdLegory B atation with cifect froy
. S ST . CTETTESL A
4 ;2._ o Imm'xmu lV to H\In I\.. lmmuly Nu.l\ 2101\\

5

EA-II (A) daLed 6. 12 1987 conveyed the sanction of th@ﬁﬁf
%__.—

Pleqjuent to thc- grant of addltiﬁnal concesuioq.,'mentiom

in the Annexuxe LhexeLo Lo the VdriOUB cachoriesKof

...(7"" =
¥

LR P Pl
RO

cORE )
l{vpto phe rank’ o£ E.O and pelow in category»B'areas o£ ARC.{

— .o e etr am e e A T

T p
TLosrn

The" appli\uuL:thcd requestvd thc*authorities:

.

W

allow thfn,:h% “aLion Allovance but thidea°:

T

the au t.ho:' ius ,:

Section )¢ -‘.'-?i

3. . i

: applic en \.:_' I

::~-, ! .'_---"”‘ }‘s ;
t_he Ratjer, 737 nce wit.h cffect from 22 2 1904

PYR el "'-']""'»“!-."";" \""’"‘"'\' N v : , " .,v. ‘1'
ance v o L

of thi- i, 6 12 1987 by which payment.
AP ~.~~”“jﬁ§¥' i T e

ull()'nlu— coe N

e

L ¢ nunml..lwlylng on’ Lhe~ WL S.Lt.eu

‘made'thc'ngfﬂ
various.n-i. ":"';»'. )

»

Equdt iou of ;\ou L‘

<o e e PP
e ) -‘-—

vide order Ko ?\-11016/6/86 DOI‘}"dated

-..

T T ,
20.1,0,.]0,114 (i mm>.ure-111) is for Lhe purpose of Hou..e Rent

PR

‘l S

Hy v Lo ilw’fg".

] Allowe.nti [ .Ly I‘tuthc»r. thé-q‘:tp:)ces s1on of . RationtAllowance
: BRI i ) ~u:m&'

omploy(‘e s 'of ju ni or exvecju tive

» has been *-'l'.ondud ‘to th’s

o

e S =

}cadrc cr.ly upt:o Llu. xank Of field .of.ficer‘ on the analogy

of the Junior f;xocutive .St;.ﬁ([ of:, R & Aw and Lhe appii(:éﬁta

who do not fall in this c uch<uy cannot get the benofit of

Fotion Mlowance . Mr. G.K Ke.Bhattacharya unlmittcd that

N

—

Congd .+ P/3
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:Jif this ground Lakcn by the respondents is not tenable as - .
e )

in the case o£ InLelligence Bureau the Ration Allowance W
,&-’——-""“"-"‘ .

oy

‘

flwas allowed to the non-execuLLVe stagﬁ also and when the

allOdeCL was stoppued to be paid applications were subnit.ted A
Y—.v—-—v"""'

N
before the Central Administrative ‘Tribunal and the payment o£

‘ s -
¥

Ration Allowance was restored. In Lhis connection he has

{ [
.

referred to, the orders 1n the O A. of 163 of 1991 ‘and “:“w%:{;srw

P

~ - R RO

17q/al - : e - s L
No. 1@5/91 of this Bench. .' : . R 1 ,’i;,=g~'
ﬂ___,—-———-——___..--——"“"‘”‘" ‘. i . S - , “'\' _;“'
4. We have perusrd the records and heard ‘the xxmmunx :
counsel of the parLies in® this g A. Letter NO.A-49011/8/ N

w~f:'.

/'fifﬁ 1\ 86-Do.2(B) daLLd 10.5.1986 shows that the President is: -;”;l*r :
(%4 R e e Lot ‘A' \ .

pleased to ~.anct;ion 8(eight) COHCGSuiOnS to the various S "J“

categories of uLafI o£ ARC. On -e of Lhe concessions is A.cf-f .

liouse Nc.nt. Allowane e_uud iL hu bec.n .LaLed U\m. House o o

Rent Allowance admissible to the Executlve Cadre will be.bf“;ﬁ;

— 4 B
. ‘

pan PN

udm1051ble Lo Lho pcrsonnul of other cadres also of corres-“%hi

w ponding levels. Consequently equation o£ posts was ordered .-f
-gq\@ - |-y the order No.A-1 11016/6/86- -pOI dated 28 10 1986/exclusive-7ff

' - gk

1y for the, purpose of paymenL o£ Housc Rent Allovance.» uy‘i'f”

Under this. order the- applicanb-waé{entitled to drau HOer fzf{

41 S

v

rent allowance. Under letter NOJA. 2)011/4/86 BA-ll(A)

e
Q%/%ﬁ oaLed 6o 12/1962”hdd1tlonal Concos"ion were grantcd and

//ﬂﬁo one o£ thcm Was Ration Allowance to Lhe various categoriesn»

- - S RS
»o£ thc staff{ ol ARC . The claim oi Lhelxespondents]is that RS

N——_-—-... —
.? .

since there is no Lquation of posts in resPcct of Ration = - -4

s b e
e s et e

o e masm e — ._..__.’-.‘

who »exm are non- cxeculec staff. We are not imprcs-cd bx_

e St e T T — N\
7 such sgand of the respOndents. Un{ixqin the case of granting

P

House Rent Alluwdrxcc for the purporu of grant.ing Ration

[ Allowance such equation of posts.is not required by the

————

J( suthorising letters. Thisc position is clear from the
/E
L!'(’q 1 ’

l . contd. 4...
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/
¢ €17 TNature 61— ExTent ~of the LOnLeuxxbn grantcd N :
Aﬂ Ho. Lhe con- 4 4 _ : :\\
| ccseion : I e
S TTmToTTmTTTRTT L Y
1 2 3 Q. 9,;:"":
L BN
; (A)Ration Allowance. )Ration a]lowance ueto the rank TN N
; J=emT == of " FQ and ‘below at the fallow_;,- .
| “ B ing ra“tcs - AR -.
Location g 'ag"‘ﬁgtés”jf' "

(l)CaLegory B "ASgaamissiﬁle from: :
gtE—lonu »~time to time’ in the

1

(B)House Rent... ;- House Kent 7)1low- :
Allowance ~“* . ance facilitijce admisginle
R .o cto’ the Ebxsocuvlive Cadreéhillv lissuedﬁabon

‘ _ , “be admis:it)e Lo the persoaT | ;‘correspatdj

Lo L . . npnelof ¢iley cadres-algsi i 1evels'ﬂ

' C o of cerresi niing 1evels,=\g coew :

ersiwillt be

The respondents cannot briny ju;thp is not there or what is

ﬂj o ]y~ not intended Lohbelthcrc by o 2y tor No A 270 1/4186 EA-IIL
e P S . ¢ﬂ"
' 'jﬁ/;; dated 6.12. 1987 as Indicate - o 'ﬂhis lctter §impty clearl
' Y —_— A , , o R
4 ctates ‘that the‘allcwanvr'j:‘; rihle toltheﬁvqsfoui cate-
~———— S . .«m» ,
. . Yoo o , k. ?
P 'gorleb o£ the staff of AKkC i . 'c-and-a limit, uptw thgj.ank
- . P - e ~ i
j‘ -.l of FO and bclow.-In O A.]LJ/ ;,..A 170/91 of thi
s ) . W } ) N N
‘ - cn the trength of thg reconn nlistions of the same ona m
;A ‘. . ,:5 ,.}_!

Committee referred to in Lha‘ '.A; ation A} lowance uas‘p

T LT ST T

to the nonfexccutive staii Gl Lht 1ntelligence Bureuu buti

~ » -'f

.o b

e  ——

~

Mthe payment was stOpped i lf"l ﬂhis Tribunnl in Lhe order

e e 2t [N
_ N

i 1 ’1".',“'» :

dated 17.12.1993 (to.which e oi us ‘was party) a ter discu-'

———

'tv T
Sy
KN

ssioﬁ and.relying on the orics dated 27.9.93. of the Central

o

. . . %
Administrative Tribunal, (hundiqnlh Bcnch. Circuit at Jammu

et = o e e+ oo e e e

in 0. A-NO - 381/JK/92 had held that Ration Allowance was admi—

T s g 4 it e A

3
H

i Srunpetidhdrap ity S

uuiblc to the applicants in those two 0. As.,lheafacts:inun

// | those two O.As and of the prescent O.LA. insofar as they relate
,/ﬁ;b'\ﬁ

4 A o . Contdo Soo'

e ———— et o —— N e o -




s X

to Rdthn “llowanoc and nou SQ “ent A]lowante are almost -.;.'

e e 2 et ettt o= R 0T N4 e pmens e e e e et s e

T e

" 'I‘he condltions in those two O JAs is’ in respect

“0f Ration Allowdnce that the personncl posted in category

’-—‘—-—f—-—— PSS g

B 1ocat10ns will be entitled to Ration. Allowance at non—f*

qualifying areavrate for BSF. For hou e rent allowance 1&:
1s stipuldted that House rent allowance would be applicableQ

Lo all uther Cadleu of Lhe Iu undor Lho oamv Lﬂrms applicable’~

5.' --"

to the executive cadres of corres ponding le\v .;.In view of”“;‘

\ the facts mentioned above we hold that Raticn 7.0 )cwance

———— Rl

ju utbﬂjlﬂ 11)1| tt> tlnn appliconts in tlni (\.)'. T

- - — e, s e PO e e e . I M,

respondehtsfg?
are dixecLeJ to pay Ration Allowance tc th' (i Yicants at v

-the ratce upplicdblo to them W1Lh ef!cct fr ! g;; due. date : 5$:

——
s b %..-_ + ——— 5 o

_-.::'._:',p n 10 1996.3}

r}t

22.2.1994 . The! dlxcdr amcunt shall be paid
CoebeldIl.
The application 1s allowéd. No crde: - Lo;coéts.‘;' :

3
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!

Original Applich\un MO . ?)H oL 1990.

Date ol ordar’ @ This the )1 3L Day of Aprll, 1999.

shrd G.L.Sanglyine.'Administrative Member .

Shird VLJun Shrankar beb & 59 others’ T e . .iApplicantsﬁrﬁgd
All the applicants are serving in e e
Aviation Research Caentre, Dcomdooma

in the bistrict of Tinsukia, Assam. - o o Sl

By advecatc Srri (J N pDas.
- Versas -

1. union of India - ‘

represented by the. Cabinet Secretary,
repartment of Cabinet Affailrs,
ih\/llen.

2. Directorate General uL uLLULlLy,

Block-V (Rast), R.K.Puram, ST
Pesw D lhl=66. ' - .

3. Directov, ] . .
Aviation Research Centre, !
Bloc k-V (Bast), '

PV L Purain, v Delhi-0606.

4. Ieputy bDirector,.

© Aviation Research Centre, . R Do S
nooticdaoma, 1L thcL Tinoukld. ... . Respondents.- .

By Advocate Sri B.S.HQQUMdLaLy Addl.h.o .C. o

QR l R

been QubmiLLLd by 60 (sikty)

allow them tc file a single S

\ppLiLalJOH as pLovidud in Rule 4(5)(a) ol the Central

H

Administrativu 1L1huudl (PLOLUdU]L) uley 1907. ngjer

granted.
2. The applicants are employues of Aviaticn Research

Coenbtre (A2 for short), roomdoonmae Lo
\
Tn thia dppllcacion they prayed that Ratdon

various. categories .

Al lowancce be

T ITTE TS R RS RS U vl Lot Lrom S oo s aelinbas b e

and as has b centend Lol tag Ly Silutalet e LﬁkjWQ(:f; o f



Lhe Al »nl;uﬂnhﬂﬁb_thcbordur ofsthe tbunal daLcd 14.6. 199’-
‘1).’1:5:;“_-(1 dn ().,";24';/‘.)!) andd e chated l/.l ..L‘J‘)U [u\‘.‘u c"l in O.Ah.
HG .089/U6. The re wapondents have contaested the application and

subunitted ufittcn LaLLanL. ApLULdlng Lo Lhnlrcspondents

QhuAuliuwaﬂﬁuilﬁ nup admlusiblu to Lho appliuantq as they-
do not beléng Lo LheiQXGCUtive gddx | of uMployUC. oL the
Auc . | | |

Nt
\ .

3. I have heard,ﬂr‘G.N.Das.vlcarnvd Lounael £or thef

‘appliCantS and Mg n.s.pasumatary. learned Addl C.G S.C for,.

Lhe recs phnduntd. The issue Of qranL of RnLlon Al]owance to

the @uployees of IMC Doomdooma was considered in the order*

dated 14.6.1996 in O.A.Ho.24g/9g as menticned above. IL WuBllv

held that the PaLlOH Allowance ‘was admisoible Lo the,appli—

cantys in that O A dnd Lhc 1eapond0nlﬂ wulv'dirvctﬁd to payﬁ )

~

Rat.ion AllOHJnCQ to them ap the rate applicable to them

th [CRRAETE S id'ﬁu haee cdvaee (ato, nmuuly. 20 .l‘)‘)d., lll\LJ.Ol\

Allowance to th staff of ARC in_genural was granted initially

by Lhe e HH.A. 'lnll/d/nh-lA«ll(A) datoed u.\ _1987.,Thqj

grant uL RdLlOu AllOdeL in Lqucct of the cmployees of

AMK DuowduumA Lu deLlLuJul was eflective fLom “2 2 1994

only; The Udex dated 6.12. 198/. Ahnerxure- III vas 1ssued

in continu;.-xt;‘i on

Lo the lCLLLr HO - I\—49011/8/86 -D

‘c
O-'
3

lO 5. 1986 AnntXULe I. Neltho 1n Lhe OLdeI dat%

]

nor in the OLder daLed 6.12. 1987 1L has: bcen.mﬁnn Qned that

2
only the (mployvcs bﬂlunqlnq Lo uxvcutlve cadre Can enJo"

the bcnc,int, of ltuLion I\Uo sance . In Lhe 1ott_or ‘~Jo ARC/Coord/

30(U)/U7-1Ll~18b dated 22.2.1994, Ann(nuxe—lv alJu ‘there

is no mention thabt the Ration Allowance is to be-granted

G e g loyeess ol Ll Al by Lonaing Lo the «.;-Suéc:utive

rc*..mnv _allovance was granted from the date oi..L sua Of

.\.L:\;l;t;J. f.01 0 peerdont WLV gty Lo LL s \.-'r\\.‘.’(J\JL'.L:.'stfkl

Jorwise » Abter hearing Loth sides Loaw of Lhe: view that




e 2o i AT it &, .
N L.
- e

DL ave /s]JJ))J.' ab 1rm bciox e the lon'ble aLlprCIl\C Cour

“this ordcx buL Lh(_ uj_)C.C.I dl Ll ave Al)[)lL\ aLiou Wd~.¢ didmis edf..»'-

the applicants are similarly situated with the applicants

S Ain O.A. nu.MJ/UJ. hefora al lowing that allowance to the

;.,;;)Hu:mtn Jdn th W 0. rcaa‘)n:{nq had L>ec_n given pdrticulaL ly

e

in l)dfd 4 of \.hr* ord( r. ’l‘ho res pon(lunl s pre Jeu.ed

;«pucial

by the llon'h_\,c_: .Jupu.:w. (_oux L. In vL(-w oj Lhe 10Lt_e1.s da\.edv

lO.J.1986, 6.12.1987 qnd 22. 2 1994 andl, Lhc. fact_s nu,nLionud-.

above, I am of th, view that the: Lcsl)ondent_s havc arbitrarily

dendoed the L/.:n«:li.i.l:. C)L‘ Ratlon Allowance to Lh«.. pre..»ent appl.i.-;

‘cants. who are l.he employees.of ARC Doomdooma"' The applicdnts

are enti Llod Lo Lc_ccive, Rat.lon I\llowance wiLh effect from -

22.2.1994 Llll such t_’LH\C ARC Doomdooma J.S cdp_gorloed other-—

!
wise and \hr-' Lo onndonl_s du; ther cfore, dxrocted to pay the _'

arrea\x;;\mcunt as. ddllliSSiblC to each applicant. within 90 days '
from Lhe date of receipt of tlu’.s order.

Coa
.

’l‘he.“dp;ﬂic:atiorx, is allowed. NO orde'r,.as'i,,t;_o costs .X

s S)- SR
 MormsonCR)

@qrtlﬁcd to b~ true CQDN g
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Seactien Qfficeor (J)

spuy o 3 T,
Cencppl = Faztttive T il
G, V! ‘. ' :..T “:uqﬁnn ~atroannriag.
Gawauin. G, G RPN

quigiel - s, ‘}mulgl -6

/‘ ,g\v\\c K



i

r
SEmemn e, ene oL 1L

Y SO = o b R
,4~ . - i
"/ ‘\ + e
PN : ,
2" | | /4/\!/3( EXVRE - \W'l
. __-'_.‘=.;
: CENTRAL’ADMINISTRATIVE%TRIBUNALv-«yw?qﬁu
f GUWAHATI - BENCH )
: ' : : S L T NRGTAN SR o ERE &34 £ £
Original Application‘No.353 of 1999 "aiuk
i Date ‘of decision: ‘This' the lst day of" December 199?//
. A - i T rimsntbiane
) The Hon'ble Mr Justice D.N. Baruah, V1ce -Chairman’
1.t T e T : TS
& \’i/ D : ‘
fﬁkg’{j“¢&$&. Shri Tua Ram Gogoi and 53 others A “esesnfApplicants
_f’;ﬁ%c$ﬂ‘; All the applicants are employees of the. wint 20
(EEQC‘IJ ' Special Service "Bureau, T B
North Assam D1v1slon, Tezpur, Assam.__',, i v dw
e . RIS sria el
N -c&\ By Advocates Mr K. K. Phukan and ,
i;\m\ * Mr M. Sarania." 't I I ¥:Y:
- versus = ' S Atidny

IR =

1. The Union of‘Ihdia, represénted by the
Cabinet Secretary to the :

'fﬂ N Government of India, PEERRE

\//4%W . ..Department of Cabinet Affairs, . = .
\"/\ New Delhi. ' S WA
/Aé\ - .- ..2, The Director,.General of Security.,. ,

e Por sz 2o
Block-V(East), R.K. Puram, ; .

New Delhi. .«qg:
3. The Director, S.S.B.,
East BlOCk VI R Ko Puraml ) ' B S Y PN T i r“\;xé

TR SRR 1§ Dol s 20

ST S o) £ 3 S
New Delhi. ' ' ‘ L
'The Divisionali Organiser, S.S5.B, = :~ '7 (A0
North Assam Division, : :
‘Tezpur, Assam. SR A ur{......Respondents
Advocate Mr B.S. Basumatary, Addl. C. G S. C. :
v e
' ‘ Olc o o Y H * : A (?“
¥ 3% :
ORDER s
————— rereeed n e
BARUAH.J. (V.C.) o L
el e i . ; : roer .’:F- /,! N

In this application the applicants have prayed for'”

¢ PRI S

certain directions to the respondents. ' T
2. The applicants are employees of':Speciai Service”

. Bureau. (SSB for short), North 'Assam Division, Tezpur,
Assam, in various categoriés; They gréy that Ration
Allowance be granted to them with effect from 23.9.1997 as
admisible .and as has been graqged to similarly situated

employees of the SSB, Itanagar. Accofding to the

P



&£

MG - =2

s

éﬁﬂﬁetrength of the Annexure III order dated 23.9.1997 or from

AR

[\
e

ot
applicants, in spite of several requests and demands i‘e

authority have refused to pay Ration Allowance to then.

Hence the present application.

3. I have hea;d;Mr_M.-Sarania,,lea;nedicounsel for the .

applicants and Mr B.S. Basumatary, learned Addl. C;G.S;CQH
Toaldteol ghp oL © AL
nts. Mr Sarania- submlts .

,y!’,’-

. ' l
that the present case.lsisquarely'coverednby theJdec1s1ons E.A
‘ LN

appearlng on behalf'of the responde

of this Tribunalrgiveh:ih 0.A.No.lO3/99 'He’ further submlts B

that the. present’ appllcants being 81m11ary 51tuated w1bh

that of the appllcants of the aforesaid 0. A. theyqare also‘,-

entltled to Ration Allowance. Mr Basumatary, very fairly
submits that the present case 1is Ssquarely- covered by the

decision pf 0.A.No.103/99. ,ﬂxﬂﬁ B
4, On hearing the learned counsel for the .parties and/(}
on perusal of ' the  order dated 8. 9 1999 passed in ;ﬁ
0.A.No0.103/99, I am of the view that the prsent appllcants

are 31m11ary situated w1th the appllcants of the aforesald

O.A. Accordingly I hold that -the: respondental haveﬁy‘
arbitrarily denied the henefitf: -of RataontAlleange te-the "%
present appllcante. ‘Therefore, the respondents’ areugirected

to pay Ration Allowance to the applicants with effect frpm:”

the date the allowance became admissible to Tezpur on the

H?he date of their actual posting in Tezpur,‘whichever‘ie
E .

]
i

I \-):

&ater. This must be done as early as p0381ble, at any rate

within a period of three months from the date of receipt of

this order.

5. The appliction is accordingly disposed of. No order

as to costs.

Sertified to e truc Cop

—yifa gfufafy -

A (& -7 . ) o
G

4
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.v:‘\'

Seclion Oftlcer/{c;
sTgam FasD ( fes g
emtral Administrative Tribure

g ysle sfasm

twat.att Bench, Guweahau-§ g/\)\JQ7
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ANNEXURE — | X
- PN e ~
NOo10/KAD/P- 9L MA) /99-2000/ 17 LE &5 ==
Cirectcrate General of Security QO
Uffice ¢f the Divisicnal Organiser,
SSB, North Assam DLivision, Tezpur,

.

Dated, the _X<874 FEB/2000%

e eve W e me W ben e A

MEMGCRANDU M

Please refer tc ycur application dated 18.,2.2000
prayinrg for payment of Raticn Mcney allowance, '

2. As per Circular Instruction No,12/99, issued by the
Cakinet gecretariat, vide their order KOe28/7/62=8A,I1I~-5037
dated 1,11.99, whkerein it is stated that kenefit of judgement

cf the mnk CAT is nct automatically extended to che none
petitioners. Hence, payment cf Raticn Mcney Allowance, as prayed
fcr by you could not considered,

e
ey
Area Organiser (Staff)
r‘v horth Assam Rivision, Tezpur,
To . N B e PTI CI
1) shri Ritul Saikia, — - .

Lab. Tech. Div, Hqr. Tezpur, -

2} Shri Krishna Kumbhakar,
Nursing Asstt. Div.Hcr.Tezpur,

3) Shri Chandra Kt. Bora, Pecn,
Bive Hor., Tezpur.



ANNE XU 2€ = X

$o.V/Acet/3(1)/992000/V01~11Y/ /57 57 7
Nivtecteorate Gonewal ef Security

® ffice. of the Divician-l Crga:niser, QK
North Assam Divicion, a3%,
Tezpur, 1
o3ted 3 2%th Peb /2000
Memerandvm, o T

Sub : Drawl of ration allowances,

Shri &% 8543342, UDC “nd Sh,].P.Borah, UDC. may
refer to their applicuticn d=ied 17/2/2000 cn- the
uject 7ited zbove, ’ )

4]

In this context, it is to inferm you that/
ration allegwance is Yainy drawn infavenr of
Snri T,R,Gogoiand 53 cthers stafs menbers as neyx
CAT Guwahati Judjemant after obtainind sanction
'from Cabinet Sgerztariat, Yeur name 45'no-
appeared in the CAT judgement, as such ratien
allcwiness ie net sukomatically admifsinie to you,

¢ | LN
To L . Accounts Off4R er, SSB,
Shri $,.x.Saikia, UnC, Kereh Agsam pivision,
Shri\,p.Borah,ubc, , . Tezpur,



ANNE XU RE — Xl
. ‘ A “.' C__'_,,——-—-—' \
NUnl%Try.or Finance . ‘ éﬁb
LJ"')QI‘ tment oi EXp endi'ture ’ »
;.il;(B)&raqch
380t -(-,(-sf

Cabinet Geetl, may lindly zefor to their noles on peo-

paces regarcing oxtension of the bencfit of order of the Court
to Lhe non Matric fisld Assistants-who were non petliloners in
, N p ;

Gahe N0.57/806 filed in Cuttok Gonch and Clvil Fopeal No BT/

n the Suprenc Court. : SR
2, The benefit oi the Judge emznt of the CAT lb given only to

the petitioners and the same is not~autbmatically cextentod to
ih

the non-pctitioncers, = This policy is belng adoptcd uniformly in

all the cases. Cabinet béctt aTe rroucstﬁu not to grant the

v
bpncfit of Order ol thu to the n)nw>st1t1un¢r« in the pros

case aluo. Cabinet Souctts aro also'requested to intimeto tha
suns [or n;t obhteining the awmroVal~of this Ministry whilo
nYLm ntine the Jud”omhnt of TAT, Cuttek Donch in~U.h. o .57/

anc oupr mo Court JuJourwnL in Civil MP al No, 3567/93,

3. ...o. (r’(_‘r/ nas’ 5.‘\,1'1.

54/~
. ( T c-) . 031 V\I“L[U g
Unsew Js‘(.l\‘tdl'\’ (A, 11~H
' 5y 10, .1.9’)9

.

Sirctor (32) muxnot wiclht.
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A ) . I THE CENTRAL ADMIMISTRATIVE TRIBUMNAL
BUWAHATI BENCH

0.0, MO. 119 0OF 2000

A THE MATTER OF

‘Written statement filed by Raﬁpandentﬁ 1 ter 4§
AMD

I _THE MATTER OF

38 MO, 11?X‘2&GG
Title Shri Hema PFrosad Borab & oth@r

. i

Uhian af India & Others,

I I 8hri 5.pP, Haushal, Dy. Inspector Beneral, MNorth
v Amsam Division, Texpur do,hereby solemnly affivm and state
- as follows

WRITTEN ETATEHENT“

The humble Rsspwnumnts beg tﬁ ﬂubmt ~their written

. _ g statement as follows
'3 That I am Bhri 8.0, Kaushal, Dy.Inspector Senaeral ’

Morth Assam Division ahd I have baen impleaded asz garsy.

" Received the copy of the said 0A through  Registrar, OAT

l&umaha#x along with nrd9r<daf9d 4-4-00. I have gone through,
under bond the contants theramf, am sucﬁ,-l am  well  ao--
QMaintaﬁ with the faﬂtﬁ ang airtumatamceg af  the instant
wage,  Thus I am compate tAtﬁ verify and signl.) the wiritten
statement on behalf af Union of India and Othar affx;ial

vTespondants,

Conto.. ..
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2. That <thiszs department does not admit any of the
- facts, statements, allegations and averments made in. the,
. said OR, save and except those have been specifically acimi ¢~
tad 7 this writfen statement as under.
. - 3
e That 3s ragard the contention of para-1 of the

application, this Deponent respectfully state ;, that the

applicants are non executive staffs and theveby they are not

- -
s . —

I

entitled ration:  allowances granted vide Cabinet Secretari-

— -
at letter No.A-27C11/4/86-EA/IT dated 1B-12-B7 ( Annaxure~ A

of the 0A ) as the ration.” allowances was granted to Execu-

- — o — _

Tive Btaff up to the rank of FD vide above mentioned lettar.

4. That as regavrds of contents of paras 2.3 ang  4(i)
to 4(vii} of the said 0.A., this Deponent does not make any

commant .y since thoss are satterd of records.

5. That with regard to para 4(viii) of the 0.A8., .the
Deponent begs o %uhmit-fhat the ration allowance was grant—
_gd to the sxecutive atafébaf SEE posted at Tezpur ( B catae-
R géry station) with ef%ect from 23.9.97 vide letter dated

18.12.87  AAnnexure & of the D.AY but not to non  executive

staff. The applicants of the O/ are nmn"eueautive0526-
\ &, . That as regards uf contants of para 20ixkdto  2(xii
of the said B.A4, this Eépmnent does not make any comment ;,‘

since those are matier of records.

Ct’Dﬂtdl. LY
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7 That with regard 4o para 4(xiii) of the “BLAL,
Deponent begs  to state that the Caminet{ Secretariat,

Polhi vzda their 39%%9? ﬂateﬂ 18-120-87 ( Annaxure—~_A o

the

P

the

0A/) granted ratxun a]lmwanue to the wecutxve ataff upto the

The applicants of the 0A are all mon-exe citbive  smtaftf

wihich no ration allosance could be avthorised to them.

’

8. That with regards the contentions of the
A(xiv)y  of the zaid OA, this Beponent  vespectfully ot
that the Ministry of Finance, Department of Expendi ture

their UD No.C-22B/E.1LI1(B)/59 dated £~10~99  notified

Crank  of Field foiter,»but not $o the non-executive staft.

rd
for

para

aves

vide

tha

fhp benefit of the judgemsnt of the CAT is gs«en anly to tha

patitioners and the same ig not automatically extended
the ‘non-petitioners. All the applicants of the 0A are
patitioners  for which no ratian allowance could be paid

them, although all mthar similarly situated persons

been granted ration Fllwwan:e in view of CAT  Guea

Judgement dated 1-12-99 ( énnexure~VIII of the 0A).

?. . That as regard of contents of para 4{xv}) of

’

3aid,09{ this Deponent do not make any comments, smicnce this

is matter of records. .
16, . That with resard to para 5.1 of the O0A,

ﬁepmnent veheﬁently dany that any illegal, arbitrary
his erm;naiory acts havé beeﬁ done to ‘the agpplicants
Qenxing the ration allawancé, as because neither they

1

ration AllawanCﬂ has been granted €0 them by the court.

Contd....
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gxecutive gtaff of SSE nor applxrants of OM af CAT by  ehich
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11 That with regard $o para 3.11 of the D.A, this

fﬁepaﬁant pegs  to submit thgt although the applicants are

/

/

mimilarly situated pevsons with those of the ARC, Doomdooma,
Numaligarh, S8B Itanagar and 5B MAD, Tazpur, they ars

neither execubive staff of SEE, nor the applicants of A of

CAaT to authorise . ration allowance.

12, That with regardg to para 3,111 of the 0OA, this

Deponent begs to submid that all the non-axecubive staff  of

.

o~

AREC Doomdooma, Mumaligarh, S8FB Itanagar, Arunachal  Pradesh

~

Terpur have been granted ration allowances in view of  the

Wifferent CAT judgaﬁaﬂtﬁ, %11l the applicants of the OA could

not be paid ration allowances as becawse2 they are not  the

applicants of any QA of CAT:jbﬁgam@ntﬁ._

15, That with fegarﬁ to para 5.1 of the DA, the
Deponent begs to submit that the reasons for non granting f
ration allowance have been already sxplained  in fmwagmiﬁg

3

paras and as swuch it is to subait that no discriminatory -

zction has been shown $o thg applic&mtﬁm
14 That with repard  $o para 5;VI of  thae 08, &he
Daponent bags o aubﬁit‘th&t the-applig@nt% submitied their
r&gr@ﬁentatimﬁa‘“far gfantiﬂg’ratimn_al}u@aﬂaé;L which have
hean disposed off vide Memmranaa DM, TC/NAD/P-2/ (RMAL /99
2000176668 tdated ,QBWEWEOQQ and Mo, V/Aactth(l)/?é—
3&0&!V@1.II§/18?4~75 ﬁate& 29-0-2003, intimating that dues Yo
non applicamt' of the'ﬂﬁ,thair case fTor granting ratiqn

-

allowmance oould not be considered ( Annexure—-IX & X of Q& 3.,

-~

C;\'ﬂﬂtd “wuonu
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15, That as regards of contents of para 7 of the

maid 0A, this Deponent does not make any comments, sinoe

2

those arg matbters of record.

VERIFICATILAOMN

s

I, Shri 5.P.Kaushal, Dy. Inspector General, MAD,

’ / . '
. Tezpur do  heveby verify that the contents stated in  tha

written statements are true o oy knowladge, belief  and
information and no material fact has been suppressed.

AMD I gigned'this-verificatimn to day on this day

2ng day of May, 2000,

CBECL MY )

’ . Dy, Inspector General
- ) N. A. Division :5. 8. B. .
Texpur, .

PR 4 Et’.}n‘;ds- .



